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9, The relief (iii) and-(iv) have not been pressed before
the Bench and the matter has already been decided in favour
of tHe applicant by the grant of the claimed amount by the

respondents,

10, In view of the above discussion, the application is
partially allowd in asmuch as the claim of the appnlicant for
the payﬁent of the Transfer Allowance ariging out of the
retirement of the applicant and shifting to his ubtimate
place of residence in May, 1990 to Delhi is rejected as the
appiicant immediately after the date of retirement uas living
within a radius of 20 kms,from the place of pdsting as per
his recorded pefmanent address. However, the claim.of the
applicant for refund of ‘Rs.2,000/- illegally deductéd by the
respondents is alloued with the interest @ 73% till the date
of payment, being the amount of D;C.R.G. wrongfully withheld

from payment to the applicant by the respondents. The prayer

, for grant of relief (iii) and (iv) has become infructuous as

the same has ‘already been meted out to the applicant by the
;espondents. Tﬁe respondents are directed to pay the amount
du€ as detailed above within a périod of thres months from the
date of receipt of the copy of the judgmeﬁi. In the

circumstances, the parties to bear their own costs.
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